
Present:- Sri N. Bhatta, CJM, Sonitpur, Tezpur 

PR Case No-790 of 2022 

U/S-376/352/34 of IPC 

 
ORDER 

20.05.2022  

Accused/UTPs, namely, Md. Ainul Hoque and Md. 

Nizamuddin are produced today through video 

conferencing.  

Co-accused persons, namely, Chamatto Banu and 

Phulesa Khatoon @ Begum are present.                

Copies are ready to furnish. Accordingly, the copies in 

view of Section-207 of CrPC furnished to the accused 

persons, namely, Md. Ainul Hoque and Md. Nizamuddin 

through the Superintendent of Central Jail, Sonitpur, 

Tezpur by way of sending a messenger from this court 

and also furnished the copy to the co-accused persons, 

namely, Chamatto Banu and Phulesa Khatoon @ 

Begum.  

The accused received the copy on acknowledgment 

inside the precinct of jail premises.    

The alleged offence of section-376 of IPC is exclusively 

triable by Hon’ble Court of Sessions. As such, the case 

needs to be committed to the Hon’ble Court of 

Sessions, Sonitpur. Accordingly, the case is committed 

to Hon’ble Court of Sessions.       

Also seen the Petition No-1126/2022 vide which 

accused persons, namely, Chamatto Banu and Phulesa 

Khatoon @ Begum prayed to allow them to remain on 

their previous bail till their appearance before the 

Hon'ble Court of Sessions contending that they went 

on court bail vide order dated-07.05.2022.     

Heard both sides and perused the petition with case 

record.      



20.05.2022  

As the accused persons, persons, namely, Chamatto 

Banu and Phulesa Khatoon @ Begum are already went 

on court bail, they are allowed to remain on their 

previous bail till their appearance before the Hon'ble 

Court of Sessions on 25.05.2022 at 10:30 AM.    

Notify the Ld. Public Prosecutor accordingly. 

Further, accused/UTP, namely, Md. Ainul Hoque and 

Md. Nizamuddin are languishing in judicial custody 

during the period of committal and Superintendent of 

Central Jail, Tezpur shall produce the accused before 

the Hon’ble Court of Sessions positively on 

25.05.2022.   

The B.A. is hereby directed to transmit the entire case 

record along with case diary before the Hon’ble Court 

of Sessions.    

Inform the Learned Public Prosecutor accordingly.  

Fixed on 25.05.2022 for appearance before the Hon’ble 

Court of Sessions, Sonitpur.   

     

 
            Chief Judicial Magistrate 

                              Sonitpur at Tezpur 


